FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF GROWW AA PRIVATE LIMITED

1. | Name of Corporate Person GROWW AA PRIVATE LIMITED
Date of Incorporation of Corporate Person 18/11/2022

3. | Authority under which Corporate Person is | Bangalore

Incorporated/ Registered
4. | Corporate Identity Number / Limited Liability | U74999KA2022PTC168085
Identity Number of Corporate Person
5. | Address of the registered office and principaloffice | Vaishnavi Tech Park, South Tower, 4th
(if any) of Corporate Person Floor, Survey No0.16/1 and 17/2,
Ambalipura Village, Varthur Hobli,
Bellandur, Bangalore, Bangalore South,
Karnataka, India,560103

6. | Liquidation Commencement Date of Corporate | July 19, 2024

N

Person
7. | Name, Address, Email Address, Telephone | Mr. Pranav Damania
Number and the Registration Number of the IBBI/IPA-001/1P-P00079/2017-
Liquidator 18/10164
Address: - 407, Sanjar Enclave, Opposite
Milap Cinema, S.V Road, Kandivali
West, Mumbai - 400067.
Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims August 18,2024

Notice is hereby given that the Groww AA Private Limited has commenced voluntary liquidation on July
19, 2024.

The stakeholders of Groww AA Private Limited are hereby called upon to submit a proof of their claims,
on or before August 18, 2024 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liguidator, in the matter of Groww AA Private Limited

Reg. No.: IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFA Validity: December 23, 2024

Date: 19-07-2024
Place: Mumbai


mailto:pranav@winadvisors.co.in
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FORM A - Home First Finance Company India Limited,
(eguiation 11 IEIIC ANNOUN CEMENT o india hom r,t CIN:L65990MH2010PLC240703, Website: homefirstindia.com
(Voluntary Liquidation Process) Regulations, 2017) 1 Sake you home Phone No.: 180030008425, Email ID: loanfirst@homefirstindia.com

APPENDIX- IV-A [See proviso to rule 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

FOR THE ATTENTION OF THE STAKEHOLDERS OF
GROWW AA PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of Corporate Person GROWW AA PRIVATE LIMITED
2. |Date of Incorporation of Corporate Person| 18/11/2022 Notice is hereby given to the public in general and in particular to the Borrower (s) and Co-Borrower (s) as per column (ii) that the below described immovable properties as per column (iii) mortgaged/charged to the Secured Creditor, the physical
3. _AUIIhOV“Y “”dzf ""Rh'ch COrZ"’ate Person | Bangalore possession of which has been taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in
Z &:;:ggﬁzngtyf\iﬁ;; 7 Timited TGS Ao TC 68085 exercise of power conferred under Section 13(12) of the said Act proposes to realize dues by sale of the said property/ies and it will be sold on “As is where is”, “As is what is”, and “Whatever there is” as described hereunder. The auction will be conducted
" | Liability Identity Number of Corporate “On Line”, for the recovery of amount due from Borrower (s) and Co-Borrower (s) as per column (i), due to Home First Finance Company India Limited.
Person
?Address of the registered office and Vaishnavi Tech Park, South Tower, 4th Floor, Survey Name Date of Demand Date of Reserve EMD Da‘? and La:-t Dalef & Number
principal office (if any) of Corporate No.16/1 and 17/2, Ambalipura Village, Varthur Hobli, st Borrower (s) Demand Notice Possession Price (inRs.) Time ime 0 of
Person Bellandur, Bangalore, Bangalore South, Kamataka, N . and Property details Notice Amount of Submission 0f Authorised
India, 560103 %1 Co-Borrower (s) e-Auction |EMD & Documents officer
6. |Liquidation Commencement Date of July 19, 2024
Corporate Person : Krishna V, Shelmi | House no -124/2, property bearing New Khatha No.124/2, Nelaguli Grama | 03-01-2024 | 20,87,541[20-07-2024 (34,95,000(3,49,500 | 22-08-2024 [ 20-08-2024 | 9980641232
7. |Name, Address, Email Address, | Mr. Pranav Damania 1 jose Panchayath, Uttarahalli Hobli, Bangal, Banglore, Karnataka, 560082 T o o (11am -2pm) (upto 5 pm)
Telephone Number a nd the Registration | IBBI/IPA-001,/1P-P00079/2017-18/10164 2 ] : i 1
Number of t he Liquidator Address: - 407, Sanjar Enclave, Opposite Milap .
Cinema, S.V Road, Kandivali West, Mumbai - 400067. TERM s & CO N D ITI 0 N s =
Email ld - pranav@winadvisors.coin . . . E-Auction Website/For Details A/c No: for depositing Branch Name of
Contact No - +91 98204 69825 E-Auction Service Provider L ’ gy
o, |Lost Date for Subrmission of Giaims | August 18,2004 Other terms & conditions EMD/other amount IFSC Code Beneficiary
o ) ) - Company Name: M/s E-Procurement Technologies Ltd —(Auction Tiger), o . : s
cation oy 10,2004 1 Croww AA Private Limited has commenced vollneary Help Line No : 079-35022160 / 149 / 182, Contact Person : Ram Sharma - 8000023297, | http:/lwww.homefirstindia.com paZo23ezeB T Authorized é’im‘r"i’é
The stakeholders of Groww AA Private Limited are hereby called upon to submit a proof of d fionti e"\qall I:: " tionti t https://homefirst.auctiontiger.net Company India Limited - Company
their claims, on or before August 18, 2024 to the liquidator at the address mentioned against ramprasad@auctiontiger.net and support@auctiontiger.nef Axis Bank Ltd.. MIDC. Andheri East UTIB0000395 India Limited
item 7. ” ’ :
The financial creditors shall submit their proof of claims by electronic means only. All other Bid Increment Amount - Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https://homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration,

stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator, in the matter of Groww AA Private Limited

Reg.No.: IBBI/IPA-001/IP-P00079/2017-18/10164

Authorisation for Assi (“AFA”):AA1/10164/02/231224/106710

AFA Validity: December 23,2024

Date: 22-07-2024

Place: Mumbai

General Terms & Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own independent
inquiries regarding the encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any
representation of Home First. The property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/
dues. The sale shall be subject to rules/conditions prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002,

STATUTORY 30 days SALE NOTICE UNDER THE SARFAESI ACT, 2002
The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will be
recovered with interest and cost.

Date: 22-07-2024 Place: Bangalore

Sd/- Authorized Officer, Home First Finance Company India Limited

TOURISM FINANCE CORPORATION OF INDIALTD.

CIN : L65910DL1989PLC034812

A1 J1°'¥ 111} SHRIRAM HOUSING FINANCE LIMITED

HousInG FINANCE | Registered Office: Office No. 123, Angappa Naicken Street, Chennai — 600 001.
Head Office: Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla
DEMAND NOTICE Complex, Bandra (East), Mumbai 400 051. Website: www.shriramhousing.in

Whereas the borrowers/co-borrowers/guarantors/ mentioned hereunder had availed the financial assistance from SHRIRAM
HOUSING FINANCE LTD. We state that despite having availed the financial assistance, the borrowers/guarantors have
committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified
as Non Performing Asset in accordance with the directives/guidelines issued by Reserve Bank of India, consequent to the
Authorized Officer of SHRIRAM HOUSING FINANCE LTD. under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(2) read with Rule 3 of
Security Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under

I, M K Prabhakar s/o Krishnaiah Setty
aged about 66 years residing at Concorde
Napa valley villa No 357 Road No 69
Kanakapura main Road Tharalu
Bangalore -560082 Do hereby declare
that my father correct name is
Krishnaiah Setty instead of Chetty
Madurai, vide affidavit dated
20-07-2024, sworn before Advocate and
Notary S. JAYANNA at Bangalore.

4th Floor, NBCC Plaza, Tower I, Sector V, Pushp Vihar, New Delhi 110017

Phone: +91-11-29561180 , website: www.tfciltd.com

E-AUCTION SALE NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to public in general and in particular to M/s Aishwarya Regency LLP (Borrower/Mortgagor), Sh. Sanjay D. Mali & Smt. Rupali Mali (Partners and
Guarantors/Mortgagors) that the below described immovable property/Secured Assets mortgaged to Tourism Finance Corporation of India Limited, New Delhi
(“TFCI/Secured Creditor”), the physical possession of which has been taken by the Authorised Officer of TFCI (Secured Creditor), will be sold on “As is where is, As is what s,
Whatever is there is and Without Recourse” basis on 21.08.2024 for recovery of outstanding dues from the Borrower and its Guarantors/Mortgagors. Notice is hereby given
that in the absence of any postponement/ discontinuance of the sale, the below mentioned Secured Asset shall be sold by public E-Auction on the date mentioned herein

below. The details of Secured Asset along with reserve price and Earnest Money Deposit (EMD) are as mentioned below: IN TH;N%OE?ATF?& EEDE"—‘N%K-L{:’DGE Section 13(2) of SARFAESI Act, 2002 calling upon the following borrowers /guarantors /mortgagors to repay the amount
icular of d  Hotel Total Liabilities as per Demand . Last date of Date and C.Mis. Petition No. 147/2024 mgntioned in the notices together with fu_rther interest at the coptrgctual rate on the amount meqtioned iq the notices and
Particular of Mortgaged Asset/ Hote Notice u/s 13(2) of SARFAESI ACT Resgrve Price EMP Amount submission of EMD | time of BETWEEN:: Sri. RAGURAM and another incidental expenses, cost, charges etc until the date of payment within 60 days from the date of receipt of notices.
Property dated 03.01.2023 (inRs.) (inRs.) Amount Auction AND: The Talshildar, YelahankaT;I'::.m"’"e's The n(;ticebsl_ issuid to tt)hertrl |$n their last known addresses have returned un-served and as such they are hereby informed by
. . . ..Respondent way Of public notice about the same.
Al pieces and parcels of land admeasuring - 6470) Rs.32,66,42,931/- (Rupees Thirty _ PUBLIC NOTICE The borrower's attention s invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
sq.mtrs. and hotel building thereon with built-up| Two Crore Sixty-Six Lakh Forty- Rs Rs. I,I_the u'?derr]slgn;gﬁad\ﬁmec%aebhﬂ&fﬂg redeem the secured assets
area of approx. 62,134 sq. t. together with plant &  Two Thousand Nine Hundred |50 oo oo 13,30,00,000/- 50 0o, |21.08.2024 R GHANLAMANA tiro. Lo MUNIADPA i :
machinery, equipment, furniture fixtures and fittings| ~ Thirty One Only) plus further (Rll e'es :rhirt (Rupees Three Unto From "lwied on 05-?_'7-1%7"_6\}_”“9" jef‘”ﬁ”gf» Borrower/Co-Borrower/ Outstanding Loan Amount Property Address
efc. present at Hotel Aishwarya Regency at| interestalongwith the costs and Thl")e e Crore sy Crores and 05 opo pm  [1200PMto Ylahanka Tluk, Bangalore Uiban District, I Name & Address Amount of Secured Assets
Sy.No.1A/1/1, Sy.No.1A/1/6 and Sy.No. 1A/1/7| expenses till the date of full and only) Thirty Lakhs ) 03.00 PM Eggorg'stf“étgrf’%?‘;ﬁ'jg dtg“eeasta&flacna;h;ﬁp::é Loan A/c No's. SHLHBGLR0001377 Rs. Rs. 31,70,801/- | ALL THAT PIECE AND PARCEL OF
Village - Malwadi (Talegaon Dabhade), Taluka| final payment under the Loan Only) (1sit7e/ Zoézr:‘earing on 30-08-2024 in C.Mis. No. 1. MR. MANJUNATHA T N 34,28,802/- (Rupees THE PROPERTY BEARING DUPLEX
Maval, District Pune, Maharashtra. Account. By Order of the Court, Chief Ministerial /0 NARAYANAPPA, (Rupegs Thirty |  Thirteen One | SITE NO. 63, PROPERTY NO.
Terms and Conditions:- 1. For the details of the terms and condition of the sale and tender document, please refer to the link provided on TFCI's website i.e. Officer, clvgél‘mgaig-"-i{MFC Court, 2. MRS. SANDHYA V H Four Lakhs Seventy | 17/63, NEW BBMP KATHA NO.
www.tfciltd.com, qua the above-mentioned Secured Asset., 2. The property will be sold on “As is where is, As is what is, Whatever is there is and Without Recourse” basis ANJAN KUMAR R, Advocate W/0 MANJUNATHA T N, .Lakh Twenty Thousand Eight | 334, LATER BBMP KATHA NO. 63,
including encumbrances, if any., 3. The prospective bidders can inspect the Secured Asset/ Hotel property from 23.07.2024 to 19.08.2024 , 4. The last date for submission of “F'{ZihKB@Q?L?ﬁﬁj?gﬁ,n“"ﬁ'fé'%%g'éeggﬂ%e R/at: No. 2, 2nd Floor, 2nd Cross, Ullal | Eight Thousand Hundred and | OLD KATHA NO. 4, SY. NO. 17,
EMD amount is 20.08.2024 upto 5:00 PM., 5. The EMD amount shall be deposited through RTGS/NEFT/Fund Transfer to the account of TFCI having Account Number: . it i Main Road, Near M S Bakery, Eight Hundred One Only) SITUATED AT SONNENAHALLI
00000035313127195, Account Name : Tourism Finance Corporation of India Limited, Branch : Commercial Branch, Nehru Place, IFS Code : SBIN0004298, MICR Code : Jnanajyothi Nagar, Bangalore 560 056 Two Only) as under VILLAGE, KENGERI HOBLI,

110002228., 6. Auction Bidding will be held on 21.08.2024 between 12.00 PM to 03:00 PM on https://www.sarfaesi.auctiontiger.net. The bid amount will increase in
multiple of Rs.1,00,000/-. 7. The Authorised Officer has the absolute right to accept or reject the bid or adjourn/ postpone/ cancel the tender without assigning any reason

ic are i i i BBMP Katha No.334, Sonnenahalli
thereof and also modify any term and condition of this sale without any prior notice. 8. Interested bidder may contact Mr. Abhishek Pahal at Mob no. 9999949197, and Mr. E_“b}faa;‘;g”f,%;Tiﬂ;“%;gﬁ;"i”;c“u"{ﬁé:fﬂ}a?ﬁ Village, Bangalore South — 560056 of Loan No. THE LIMITS OF BBMP, MEASURING
Prince Garg at Mob. No. 8860230917 during office hours (10.00 AM to 05.00 PM) on working days for any information/clarification. Parton Deed dated 6/8/2005 executed by K.| | o At,' MR. MANJUNATHA T N Account No. | SHLHBGLRO0O | EAST TO WEST 25 FEET AND
This may also be treated as notice under rule 8(6) and rule 9(1) of Security Interest (Enforcement) Rules, 2002 to Borrower/ Mortgagors/ Guarantors of the ﬁi%ﬁ?g?gg&?%‘éﬁf':igf)"em}geﬁﬁggoﬁiiﬁc Reli ar'e Fin.vesl Ltd SHLHBGLR000 1317 NORTH TO SOUTH 16 V2 FEET AND
above said loan about the holding of E-Auction Sale on the above mentioned date. The Borrower/ Guarantors/Mortgagors are hereby notified to pay the institution or orgémzat}ilon has any claim a,ﬁ g. 7 . 1377 BOUNDED ON:
sum as mentioned above along with upto dated interest and ancillary expenses before the date of Auction, failing which the property will be auctioned/ holding the afore mentioned document, they may Working As Collection .Execullve, No. EAST: REMAINING PORTION OF
sold and balance dues, if any, will be recovered with interest and cost. gzmatﬁetzzt:”:feﬁ?gggc'g gﬂ:ﬂggwwh:g‘r:thm 248, 2 Nd Floor, Samhitha Plaza, 80 SAME SITE,
Date: 22.07.2024 Authorized Officer presumed that there are no claims. :ll:)it :::Iadl’lldDil:'aennaceafoBIg:v,a'l":r:r [;;Ig:a WEST: SITENO. 65,
Place: New Delhi Tourism Finance Corporation of India Limited gg;ggﬂg:'@" ﬁqat(gi';ceN:”iﬁa;ﬁi}agdtlet plha, gan, Zang NORTH: ROAD,
Seshadripuram, 2nd Main Road, B. Kempanna| | NPA DATE- 04.07.2024 SOUTH:REMAINING PORTION OF
SS%E?QZ?J;‘?Q:L&Z% Hall) BUP Wnard .| | Date 0f Demand Notice: 10.07.2024 SAMESITE.
Norh loSou & et and bunsed on EAST| |7 AcNo's. SHLHBGLRO0O1881 Rs Rs. 36,04,507/- | ALL THAT PIECE AND PARCEL OF
IN THE COURT OF THE PRL. CIVIL JUDGE | | :Site No. 9, WEST: Property No. 11/1 allotted t . . . 36,04,597/-
S H R | R & m SHRIRAM HOUSING FINANCE LIMITED AND J.M.F.C. AT DEVANAHALLI Selceong Party, NORi:I(')fﬁ:e Syecgnd MaainoReoado, 1. MR. C K PRASAD 37.48,823/- (Rupees Thirty | THE PROPERTY BEARING
HOUSING FINANCE | Registered Office: Office No. 123, Angappa Naicken Street, Chennai — 600 001. C.Mis. Petition No. 148/2024 Esc:zlfx::ﬁ;::;es,h:\gill)%l\TEs&LEGAL CONSULTANTS $/0 C N KRISHNACHARI, (Rupees Thirty | Six Lakhs Four | PROPERTY NO. 69/49/3P, PID NO.
Head Office: Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla BETWEEN: Sri. RAGU RAMand another OFFCES 53, fhFor, Gutahali ainRoad DT St | | . MRS, HEMALATHA K N W/0 € K SevenLakh | Thousand Five | 150300300600520013,
DEMAND NOTICE . . . L --Petitioners { | gih cross, Malleshwaram, Bangalore - 560 003, Emai: : :
Complex, Bandra (East), Mumbai 400 051. Website: www.shriramhousing.in AND : The Talshildar, Yelahanka Taluk. raviksadvocate@qmail.com, Mobile: 9945000789 PRASAD, Forty Eight H}lndred and |SITUATED AT
Whereas the borrowers/co-borrowers/guarantors/ mentioned hereunder had availed the financial assistance from SHRIRAM R/at: No. 69, 1st Main, KGS Layout, Thousand Eight | Ninety Seven | MANDIBYADARAHALLI VILLAGE,
PUBLIC NOTIGE i Only) under | KASTURU VILLAGE PANCHAYATH
HOUSING FINANCE LTD. We state that despite having availed the financial assistance, the borrowers/guarantors have | |1, the undersigned advocate on behalf of my Saraswathi Nagar, Near Chruch, Hundred nly) under HANNABE POST KASABA H BLIY
committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified | | ery e promiesANARD c Erg ety ¢ Al Nagarbhavi, Bangalore — 560 072 Twenty Three | reference of DODDAB AI?LS PU g \ 1A B UK
as Non Performing Asset in accordance with the directives/guidelines issued by Reserve Bank of India, consequent to the | | MUNIYPPA died on 09.09.1973 at Their cxda v Erwn 20 R g ol Also At: No. 78, 18th Cross, 20th Main | Only) as on 06- |  Loan Ieccount BANGALORE RURAL DIST
Authorized Officer of SHRIRAM HOUSING FINANCE LTD. under Securitzation and Reconstruction of Financial Assets and | | Fssi veshamie Tane sanomirs Utbon st o et 1X e, Road, Mc Layout, Vijayanagar, Near 07-2024 under SHLHBgLROOO VEASURING EAST T0 WEST 40
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(2) read with Rule 3 of | | If any Dispute regarding the same can appear SR 3 Maruthi Mandir, Bangalore — 560 040 reference of
, A . ; . ) before the Prl. Civil Judge at Devanahalli and 2 . X Loan Account 1881 FEET AND NORTH TO SOUTH 30
Security Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under | | date of hearing on 30-08-2024 in C.Mis. No. ol IR el Also At:Mr. C K Prasad, Proprietor, C K Xo FEET IN TOTALLY MEASURING
i i i 148/2024. R Jewellery Works, No. 03, 1st Floor, Main : !
Sectlgn 13(.2) of SABFAESI Act, 20q2 calling upon the following borrowers /guarantors /mortgag_ors tolrepay the_ amount By Order of the Court, Chief Ministerial S . Rond 32V 4 Kl Road. Bohind i SHLHBGLRO00 1200 SQ. FEET, AND BOUNDED
mentioned in the notices together with further interest at the contractual rate on the amount mentioned in the notices and Officer, Civil Judge & JMFC Court, F e ST : Moa , FCh 1 3:1' Boa , Ie "‘560[')052 1881 ON
inpi ; ihi i ; Devanahalli. 1. Jwreny Rie qeg . aereny R, 2 et dior Rie emorail Chruch, Bangalore
|nC|dent.aI expenses, cost, charges. etc until the date of payment within 60 days from the date of receipt of nohces.. ANJAN KUMAR R, Advocate oH 0. s i, 3 Al e i o 0. e Also At: MRS. HEMALATHA K N EAST: GOVERNMENT ROAD,
The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by | | Near Koramara Bajane Madhira, Taluke Office | | alie gt ¥ amreona ffie, ot Rrarel A 2 g T WEST: NARAYANAPPA'S VACANT
way of public notice about the same. Road, Devanahalli Town, Mob : 9902882116. Q;Eﬂ'ﬁ BPT;ﬁgﬁ:gﬂﬁ 32;% Atria Institute Of Technology, SITE
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to H0 s e e i 2. ey R, adae Wo.rklng Asissistant Pro.Iessnr, . NORTH: NARAYANAPPA'S
redeem the secured assets R on et o e | | Adjacent Bangalore Baptist Hospital, VACANT SITE
. KADUGODI, @ge @ty wft writ fart am )
G, - wdege, R ar s Al aflr ot | | N€ar BMTC Bustop, Hebbal, Bangalore SOUTH: NARAYANAPPA'S VACANT
Borrower/Co-Borrower/ Outstanding Property Address i oo g Rie 3 g v wonae ve Rie, Barel| | 560 024 SITE :
Amount of Secured Assets - IR, M- GRR ael- <R, B .
Name & Address e aneeo, & A g o 49 A gre| | NPA DATE- 03.02.2024 |
1. MR. T N NATARAJU (Rupees Twenty Three | RESPECT OF THE BUILDING PROPERTY PUE NQ e
$/0 NANJUNDAIAH Lakh Fifty Four SITUATED AT GANDASI VILLAGE, | |My dlient Smt. V. Anitha, D/o Late N| |areish el iy sone dt 1 g ¢ oy o s | Loan A/c No's.  SLPHBGLROOD1159 Rs. Rs. 15,60,553/- | ALL THAT PIECE AND PARCEL OF
2. MRS. NAGARATHNA $ Thousand Four Hundred | GANDASI GRAMA PANCHAYATH, | | schadule property mentioned: here. below | |a s 5 ameq 5 s o a & 1 o 300 | | 1. Mrs. Heemabi /0, Siddakue B, 16,28,493/- (Rupees THE SOUTHERN PORTION OF THE
“;/0 T N NATARAJU Eight Only) as on 06- | ARASIKERE TALUK, HASSAN DIST. ft:Bl?lsanu“gT/I(JsN's ;lvtAL:i PY H 2 deE $n:ua:ﬁ§:ﬁﬁﬁdmmﬁ z:ﬁzmam wenwa (2 Mr. Siddakue B S/0 Siddappa, (Rupees Fifteen Lakhs | PROPERTY BEARING
, represented by vty @t . .
. , 07-2024 under WITHIN THE LIMITS OF GANDASI | |its Managing Director Mr. N. Manohar R o Wﬁﬁﬁm%lﬁ;m% R/at: No. 24, Viidyaranyapura Main Sixteen Lakh | Sixty Thousand RESIDENTIAL SITE NO. 24, KATHA
R/AT: 1st Cross, Double Tank Road, Near reference of Loan GRAMA PANCHAYAT, ARASIKERE, Reddv& who is the owner of the schedule | e serem @ gee @ ot o awm Road, Near Koyas Factory, M S Palya Twenty Eight Five Hundred | NO. 58, OLD CMC KHATHA NO.
i i roperty. ’ ’ ’ .
Adichunchanagir School, Account No. WITHIN THE JURISDICTION OF SUB | | ROEFT 0 on to the general public wom X %ty 7| | Bangalore, Karnataka — 560 097 Thousand Four | and Fifty Three | 489, SITUATED AT M S PALYA,
Lakshimipura, Arsikere, Hassan, Karnataka |  SLPHHSSN0000030 | REGISTRAR, ARASIKERE, HAVING | |that any person/s other than the owners, Also At: Siddik Bedding House, No Hundred Ninety |~ Only) under | JARAKABANDE KAVAL VILLAGE,
- rti ight/title/charge/lien/clai . o
573103 PROPERTY 1D NO. ||t whatsoever nrospectofthe | 1N THE COURT OF THE XX ADDL. CITY VL] | 3062/4, Nagashetty Halli, D Rajagopal | Three Only) as | reference of | YELHANKA HOBLI, BANGALORE

Also At: No. 95, Kanakatte Hobli,

Thumbapura, Rampura, Near Temple, Loan Amount PANCHAYAT KATHA NO. 1096, ?:bmiF;°Th?“'}diFSig?9d' N P&SC No. 357 /2024 (CCH-32) Halli Bus Stop, Sanjayanagar, under reference No. COMES UNDER THE
Arsikere, Hassan, Karnataka — 573 126 Rs. 20,97,898/- MEASURING EAST TO WEST 9.144 togeestﬁlercv?/:msdoocjﬁcmtg)n?tmu::ogfmo‘?"slﬂgﬁ Pettoner il SlolatoShi Bangalore, Karnataka — 560 038 of SLPHBGLR00O | JURISDICTIONAL OF BBMP WARD
Also At: MR. T N NATARAJU, Proprietor, (Rupees Twenty Lakhs | METER AND NORTH TO SOUTH | | claims and objections so has to reach us o | | Z00000e Com i TOIRE Also At: Site No. 24, Katha No. 58, 01d | Loan Account 1159 NO. 11 - KUVEMPUNAGAR,
Sanchith Enterprises, Ground Floor, 1st Ninety Seven Thousand 14.630400000000001 METERS (9.144 days fm,% the date of publicaﬁion of this grourlmdl—goor,K?\(ttleghenakhallé,Dwar‘akfsmrzae%goa(;63 Cmc Khatha No. 489, M S Palya, No. BANGALORE, MEASURING EAST
Main Road, Gandasi Village, Behind School Eight Hundred and X14.630400000000001), IN TOTAL | [ notice. o o vt eR:s;ZnZenat?ga o Jarakabande Kaval Village, Yelahanka | SLPHBGLR00O TO WEST 40 FEET AND NORTH TO
Road, Arsikere, Hassan, Karnataka — 573 | Ninety Eight Only) under | MEASURING 133.78 SQ. MTRS L’hgﬁ Se“ﬁ';eﬂ?;?{?,';{eﬁé'%';i 2|rseer§tcheé‘r/?ﬁa'r: PUBLIC NOTICE N Hobli, Bangalore North, Karnataka — 1159. SOUTH 15 FEET, TOTALLY
119 reference of Loan | (BUIDLING PLINTH AREA 133.78 SQ. | | the owner fthe schedul property hashave hereas the above named fas made petiton o | 56 064 EAOEG;BEE)N(?N 600 SQ. FT AND
Also At: Site No 08, Property No. 886, Account No. MTRS, TOGETHER WITH BUILDING anyrig . Actforthe grant of Succession Certificate in favour .

Katha No 1096, Gandas’, Arskere, Hassan |~ SLPHHSSNO000030 | PROPERTY AND BOUNDEDON: Woul b o ey 1 proceqd it e sad | [¢epetonenrspoctcfschcu maronec. | WPA DATE: 06.07.2024 EAST: SITENO. 19,

Karnataka - 573119

NPA DATE- 04.07.2024 |

Date Of Demand Notice: 11.07.2024

151600203700301627, GRAMA

EAST: SITENO. 9, WEST: SITENO. 7,
NORTH: DRAINAGE AND CEMENT
ROAD, SOUTH: PROPERTY OF
DESHETTY GOWDA.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their
guarantors (where ever applicable) to pay the outstanding dues as mentioned above along with future interest and
applicable charges within 60 days from the date of the publication of this notice failing which further steps will be taken
after the expiry of 60 days of the date of this notice against the secured assets including taking possession of the secured
assets of the borrowers and the mortgagors under Section 13(4) of Securitization and Re-construction of Financial
Assets and Enforcement of Security Interest Act, 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Place : Hassan
Date: 22-07-2024

Sd/- Authorised Officer
Shriram Housing Finance Ltd

PUBLIC NOTICE

schedule property is hereby called upon to

transactions in connection with the schedule
property.
PROPERTY SCHEDULE
All that piece and parcel of the vacant
residential Plot No.107E, formed in Airport
County (formerely sanctuary 2000) Situated
at Begur Village, more particularly formed in
Sy. No.82/3 pertaining to Smt.Chitturi
Sujatha and converted vide conversion order
No.BDS.ALN.SR.(NA)216/1995-
96,measuring East to West 80-0 Feet, North
to south 60-0 Feet, in totally 4800 Sft, and
bounded on: East by: Remaining portion of
Sy. No.82/3, West by: Road, North by: Plot
No.107F, South by: Plot No.107D
T.R. MANJUNATHACHAR, Advocate
No.2, Sigandur Chowdeswari Enterprises,
Suggappa layout, 1st Cross, behind Mini
Vidhana Souda, Near NES Bus Stand
Yelahanka, Bangalore 560064
Mob: 9686606045,8660100673,
9343594845

AND SESSIONS JUDGE AT BANGALORE

Malshetty brother of petitioner herein who expired
0n25.10.2022.

Interested parties are hereby called upon to
appear before this Court in person or by pleader
duly instructed on 19.8.2024 at 11.00 a.m inform
to show cause against the petitioner failing
wherein the appearance will be heard and
declared as Ex-Parte.

SCHEDULE

All the piece and parcel of account bearing in
Account N0.04132010036089, Canara Bank,
Jayamahal Branch, Bangalore, amount of Rs.
20,18,978/- (Rupees Twenty Lakhs Eighteen
Thousand Nine Hundred and Seventy Eightonly).
Given under my hand and seal of the Court this
16thday of July2024. By Order of the Court

Sd/- Senior Sheristedar
City Civil Court, Bengaluru
Advocate of petitioner:
Chaithanya, K.R.Varun Kumar, Advocates,
F 113, 1st Floor, Central Chambers,
2nd Main, Gandhinagar, Bangalore-560 009.

Also At: Property No 17/63, Site No 63,

on 08-07-2024
under reference

reference of
Loan Account

BANGALORE SOUTH TALUK,
BANGALORE, PRESENTLY WTIHIN

Road, Harali Katte, Near Nagashetty

Date Of Demand Notice: 11.07.2024

on 06-07-2024

Loan Account

NORTH TALUK, PRESENTLY

WEST: 15 FEETROAD,

NORTH: REMAINING PORTION OF
SAME SITE.

SOUTH: SITENO. 23

Place : Bangalore
Date: 22-07-2024

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their
guarantors (where ever applicable) to pay the outstanding dues as mentioned above along with future interest and
applicable charges within 60 days from the date of the publication of this notice failing which further steps will be taken
after the expiry of 60 days of the date of this notice against the secured assets including taking possession of the secured
assets of the borrowers and the mortgagors under Section 13(4) of Securitization and Re-construction of Financial
Assets and Enforcement of Security Interest Act, 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Sd/- Authorised Officer
Shriram Housing Finance Ltd
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I, K Vasanta W/O No. 14499093K
Ex-Naik Ramachandra Reddy presently
residing at Vill Yaranaganahalli, Post
Peddapalli, Oorguam, KGF, Tehsil
Bangarpet, Dist Kolar, State Karnataka
have changed my name from
K Vasanta to Vasantha R
vide Affidavit dated 19/07/2024
before Advocate and Notary,

A. IDINABBA. Bangalore

I, MARY FATIMA JACINTHA, Wfo Anthony,
doing Housewife, aged 63 years, resident
of No.35, 8th Main, 14th F Cross, T C Palya
Main Road, Hoysala Nagar,
Ramamurthynagar, Doorvaninagar,
Bengaluru- 560016, Karnataka,
have changed my name to
A FATHI MARY JESINTHA
vide Affidavit Dated: 20-07-2024, sworn to
before Advocate and Notary Public

K. Venkateshan, Bangalore..
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I, M Muddumallamma M/O No.
15132006W Ex-Naik late Annesha S H
presently residing at Kalidasanagar,
VPO - Sira, Tehsil - Sira, Dist
Tumakuru, Dist, Karnataka
have changed my name from
M Muddumallamma to
Muddumallamma
vide Affidavit dated 19/07/2024 before
Gangaraju B N, Advocate and Notary,
Bangalore.

I, SALMA SULTHANA, D/o MOHAMMED

CHANGE OF NAME

|, AHOBILESH MANJUNATHA
VENKATA SAI R/at No.95,
5th Cross, P and T Layout,
Rachenahalli, Dr. Shivarama
Karanth Nagar Post, Bengaluru
- 560077 have changed my
name to AHOBILESHA vide
affidavit dated: 19/7/2024
Before Notary Sivakumara.M.N
Bangalore.

USMAN. A, aged about 28 years,
residing at No.209, 3rd Main,
Kasturinagar, Bangalore - 560016,
have changed my name to
SALMA. U
vide Affidavit Dated: 10-07-2024,
sworn to before Advocate and Notary
Public C.V. Earappa, Bangalore..

5. |deairrid Bedr) dedlob Oaeos 18 wozs 2024

ge dheod ssobZaxdddelodd rigest oo Fydewt eavdo?! 37, gobo Tdndwe
Z&obobaly, ane) 19, 2024 dorh sdosbc.

rigea* oo e vavdos 2 8e cheos Jal) dearc wriTs 1.,
20240 edmO Dwo 7Oy Redchd Tdadrsmeowdd owewd sgmdod dad

CHANGE OF NAME

|, VIDYA, W/o. Amaran Arumugam,

CHANGE OF NAME

|, JULIE BHARATH JAIN, W/o. T

CHANGE OF NAME

We, MAHABOOB BASHA and
MUSKAN, Residing at No. 537, BDA
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Residing at #270, 5th Main Road,
Viveknagar, Bengaluru 560047,
have changed my name to VIDYA
SADANANDA RAO, vide Affidavit
Dated: 20/07/2024, sworn before
Notary MEER HASSAN, Bengaluru.

Bharath Kumar, Residing at #9,
Babli Kunj, Jain Temple Cross
Road, V V Puram, Bengaluru
560004, have changed my name
fo JULIE JAIN, vide Affidavit Dated:
19/07/2024, sworn before Notary

GANGARAJU.B.N, Bengaluru.

Complex, Bazar Street, Neelasandra,
Vivek Nagar, Bengaluru, Karnataka
-560047, have changed our minor
son's name from AINULLA to
SHAIK AINULLA, vide affidavit
dated: 24.06.2024 before notary
C.V. EARAPPA, Bengaluru.




